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on the deceased is also provided. Further 
payment upto Rs. 1000/· is given imme· 
diately for funeral expenses of the 
deceased. 

(c) Safety rules were violated in 
115, 117 and 122 fatal accidents during 

the years 1982, 1983 and 1984 respecH· 
vely. 

The details of action ta,cn in respect 
of the above mentioned fatal accidents 
by the Directorate OGDeral 01· Mines 
Safety and by the manasement are given 
below:-

BY DIRECTORATE GENERAL OP MINES SAFETY 

Details of A ct 1012 Taktm 

(i) Number of prosecutions 
launched 

(ij) Number of persons whose 
certificates have been 
suspended by DGMS 

(Hi) Number of person 
warned 

BY MANAGEMENT 

\i) Number of persons 
~us pended 

(ii) Number of persons 
warned 

(iii) Increment stopped/Reverted, 
Promotion withheld/Services 
termintaed etc. 

(iv) Others 

Installation of a TV Relay Centre 
at Saharsa and Mudbepura in 

Ribar 

61. SHRl MAHABIR PR c\SAD 
YADAV : WHI the Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state : 

(a) whether there is proposal to in· 
stal tclcvisi on rehy cent re in each of 
the District headquarters in Bibar; 

1982 1983 1984 

7 9 16 

19 9 13 

45 67 S2 

77 35 32 

2S 2S 16 

2, 27 14 

1 1 1 

(b) if so, the reasons why the two 
Districts namely Saharsa and Madheputa 
of Bihar have not got this facility; and 

(c) whehter a T.V. relay centre at 
each of the above two Districts will be 
installed ? 

THE MINISTER OF STATE OP THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N-. OADGIL) : 
(a) All diltriot headquarters in Bihu.r arc 
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proposed to be biought under TV coverage 
to the extent possible either through an 
independent transmitter or one in the 
neighbouring areas during the VII Plan 
period. 

(h) and (c) High power TV transmit-
ter at Katib:ir and low power TV trans· 
milter at Sabarsa included in the VII Plan 
proposals are expected to provide TV 
co·,eragc to the districts of Saharasa and· 
Madhepura, when implemented. 

Import of Fresh Fruits by NAFE.D 

62. SHar RADHAKANTA DIGAL • 
WilJ the Mioish:r of AGRICULTURE be 
pleased to stat c : 

(a) whether Government have lifted 
restrictions on NAFBD and other private 
importing parties engaged in the import 
of fresh fruits; 

(b) if so, the reasons thereof; 

(c) total quantit ies of fruits proposed 
to be imported by NAFED in financial 
year 1985·86; and 

(d) names of the count ries from 
where NAFED proposes to import 
fruits ? 

THE M[NISTER OF ST ATE JN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) In terms of 
the Imp::>rt·Export Policy 1985-86, 
NAFED was authorised to register con-
tracts for import of fresh fruits upto the 
value of R s. 3 cror es during 1985 00 86 for 
which foreign exchan~e was allotted by 
the Government. Further import of fresh 
fruits upto the value of Rs. 4.5 crorcs 
has been authoribed with effect from 
20.10.1985. 

(b) to (d) 'the foreign cxchaoae 
allocation for import of fresh fruits has 
been increased lo Rs. 7.S crorcs with the 
objective of expandjng commercial ex-
changes belween India and Afghanistan 
throuab a Hnkaae with increoscd exports 
or lndinn oon·trnditional items to tba l 
country. j 

UtiJization of Fishing Trawlers 

63. SHRI D.P. JADBJA : will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have any 
comprehensive programme to ensure full 
and year-round ut iJ isation of our fishing 
trawlers; 

(b) (he measures contemplated to 
encourage boat and traw]er owners to 
ensure maximum and optimum utilisation 
of the existing fishing feet; and 

(c) the present policy of Government 
for providing cent percent excise rebates 
on fuel/oil to all fisbin& boats? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBN-
DRA MAKWANA) : (a) and (b) No, 
Sir. However. some of the measures taken 
to ensure b~ttcr utilisation of our fishing 
tra w I ers are as follows :-

(I) The performance of the fishing 
trawlers owned by the Govern-
ment of India Institutes is being 
constantly monitored to improve 
their operational efficiency and 
utilisation. 

(2) Landing and berthing fuci1ities 
in the form of major .tnd minor 
fishing harbours, ]anding centres 
have been created at 73 cen-
tres. 

(3) Incentives for export are provid· 
ed by the schemes of the Ministry 
of Commerce. 

( 4) Other infrastructure shore faci· 
I ities such as auction baJJs, 
ice plants and cold storage are 
created. 

(c) The fishing trawlers of 13. 7 
meter: lenttlt and above and havio g an 
engine of I SO BHP and above arc eligible 
for rebate upto 100 % of excise duty 
link cd to tbeir e,cport. A scheme for 
extending the concession of excise duty 
levied on H.S .D. oil to all types of fishin, 




